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JUSTICE DILIP GUPTA 

 The appellant is a customs broker who is agreived by the order 

dated 07.02.2025 passed by the Commissioner of Customs (Airport & 

General) imposing penalty of Rs. 50,000/- under regulations 18 & 17 

of the Customs Brokers Licensing Regulation 20181. The order, 

however, refrains from revoking the Customs Broker License or 

forfeiting the security deposit furnished by the appellant. 

2. Number of submissions had been advanced by Dr. B.L. Garg, 

learned counsel for the appellant to assail the said order but Shri 
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Srimali Sadashiv, learned authorized representative appearing for the 

department has raised a preliminary objection that an appeal to this 

Tribunal will not lie under regulation 19 of the 2018 Regulations 

against an order imposing penalty regulation 18 of the 2018 

Regulations. 

3. The submission advanced by the learned authorized 

representative appearing for the department has substance. Penalty is 

imposed under regulation 18 of the 2018 Regulations and an appeal 

lies to the Tribunal only against an order passed under regulation 16 or 

17. Mere reference to regulation 17 in the impugned order would not 

mean that the penalty has been imposed under Regulation 17 as 

penalty is actually imposed under regulation 18 of the 2018 

Regulations.  

4. The appeal is, therefore, not maintainable. It is, accordingly, 

dismissed. 

 (Order dictated in the Open Court) 
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